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[Shri S. W. Dhabe]
graduates and trade unions also. Now,
I have provided for in clause 3 (d): as
nearly as may be one-twelfth shall be
elected by  electorates consisting  of
members. . .

THE VICE-CHAIRMAN [DR, (SHRI
MATI) SAROJINI MAHISHI]; Will the
hon. Member be able to conclude in a
minute or two?

SHRI 5. W. DHABE. Tt will not be
possible.

THE VICE-CHAIRMAN [DR, (SHRI-
MATI) SAROJINI MAHISHI]. Then,
you may continue next time. Now, we
will take up - the three
Bills which hagq
together.

Government
been moved earlier

1. THE ESTATE DUTY (DISTRIBU-
TION) AMENDMENT BILL, 1985

2. THE UNION DUTIES OF EXCISE
(DISTRIBUTION) AMENDMENT
BILL, 1985

AND

3 THE ADDITIONAL DUTIES OF EX.
CISE (GOODS OF SPECIAL IMPOR-
TANCE) AMENDMENT BILL, 1985.
._Contd. c

THE VICE-CHAIRMAN [DR, (SHRI-
MATI) SAROJINI MAHISHI]. Shri
Madan Bhatia. )

SHRI MADAN BHATIA (Nomina-
ted): Madam Vice-Chairman, three
Bills are being considered together and
one of the Bill s,  Additional Duties
of Excise (Goods of Special Impor-
tance) Amenament Bill, 1985.

1 seek this opportunity to put forth
to the hon. Minister of State for
. Finance, certain jdeas which struck
me in the course of the study of the
original Act. Tt is known as the
Additional Duties of Excise Act, 1957,
say so, Madam, because I feel that
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this Act of 1957 is a very maginficent
and a powerful instrument for the
rationalisation of the system of taxa-
tion in one field in which there has
been a Jot of controversy in the last
thirty years.

Thijg particular Act seeks to substi-
tute sales-tax by  additional  excise
duty. This Act was conceived in 1957.
when the Second Finance  Comimission
was constituted. At that time, the
Central Government held  discussions
with the various State Governments
and made them agree that so far 23
certain specified goods of special im-
portance which figured in the daily
life of the Indian people were concer-
ned. It woulg be much better if
sales-tax was abolished and was sub-
stituted by excise duty, which would
be distributed entirely among the
States. . The State  Government agreed
to this suggestion of the Central Gov-
ernment. It is against this background
that a letter was addressed by the
Central Government to the Second
Finance Commission. This letter was
in these terms. It was on 26th May,
1957, that this letter was sent and I
quote—the letter said,

“The Governmeny of India, in
consultation  with the State Govern-
ments have aecided that an additi-
ona] duty of excise should be
levied on mill-made textiles sugar
and tobacco, including manufactu-
red tobacco, in replacement of the
sales-tax now levied by the State
Governments, the net proceeds being
distribution among the States, sub-
ject to the present income derived
by each of the States, being assured
to it. Necessary legislation will be
promoted, shortly, for the levy, by
the Centre of this additional duty.”

The Finance Commission considered
the proposals, consulted the State Gov-
ernments, took intg consideration  the
income which the Central Government
was ecarning, from  six specfied arti-
cles, namely, gugar, tobacco man-made
fabric, cotton fabric silk fabric and
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woollen fabric and laid acown th:e

principles on which the additional ex-.

cise duty would be distributed among
the States g0 as to compensate thein
for the abolition of the sale-tax on
these six goods of special national 1m-
portance.

Thereafter this Act was enacted in
1957. The Objects and Reasons of this
Act were clearly enunciated by the
Parliament by enacting this particular
Act and they were like this. The ob
ject of the Bill is to impose additional
duties of excise in replacement of the
sales taxes ilevied by the Union znd
States on sugar, tobacco and mill-made
textiles and to distribute the proceeds
of these taxes, except the proceeds
attributable to Union Territories, to
the States. Thig particular Act, I res-
pecttully submit, covered these items
which 1 have already mentioned, in
which in 1957 the State Governments,
and the Centraj Gbvernmen; concluded
were of special national importance.
But over a period of 27 years there
has been a tremendous change in the
nature of the goods which were not of
specjal or national importance in 1937
bui have acquired that status during
this passage of more than one genera-
tion. This question came up for con-
sideration before the hon. Supreme
Court in some other context. There
one company raised the dispute that
the tyre cord fabric is not subject to
sales tax and it is subject to the »ddi-
tional excise duty. This dispute was
raised with the State of Rajasthan.
State of Rajasthan saig that so far as
tyre cord fabric is concerned, it is one
of the fabrics covered by this parti-
cular Act and the second argument
that was raised on behalf of the Gov-
ernment was that in  any case so far
as tyre fabric is concerned, it cannot
be described as an garticle of special
national importance. The Supreme
Court considered both the arguments
and rejected both the arguments for
the purpose of my present submissjon,
which is the second submissjon. The
second argument is important and
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what the Supreme  Court said with re-
gard to the second argument is very
relevant. I shall just read a few lines.
It said, it is pointed cut that the State-
ment of Objects and Reasons perunant
to the Act refers to mill made textiles
and the submission is that the item in
the First Schedule of the Act refers
to fabric which affects the common
man, which  finds place in  a popular
market and is intended for popular use
and does not refer to a commaodity
which caters to the needs of a specjal
category of consumers and is devoted
to a particular use only. Now the
tyre manufacturing industry is of grow-
ing importance and has an increasingly
important role to play in every day
life. That is evident from the over-
whelming expansion of automobile
traffic promoted by the complex needs
of a constantly enlarging economy.
The daily iife of an average citizen is
profoundly affected by the automobile,
be it passenger bus or the goods truck
or the ubiqujtous scooter. Tyres are
needed for all in rural areas. Tyres
are now coming into use for bullock
carts. It is futile to suggest that the
tyre plays a less substantial role than
other popular commodities in modern
life. Therefore, it is but a short step
to recognising the status of what goes
into the manufacture of a tyre, the
rayon, the royon cord fabric as goods
of special importance. This is my res-
pectful submission through you, Madam
Vice-Chairman, to the hon. Minister
of State for Finance that over a perjod
of 27 years there has been so much
development in the dajly national life
of the Indian people that the goods
which were not of any particular spe-
cial or national importance in the daily
life of the people have become almost
the vital part of daily life of the veo-
ple today. So it is time for the Cen-
tral Government to consider in con-
sultation with the State Governments
whether this principle of additional
excise duty in substitution for sales
tax ought not be extended to various
other articles also which have become
goods of equal special and national
importance in the life of the Indian

people. I say so, Madam, because the
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sales tax is one of the most controver-
cial taxes in the country today. It
has been described as cumberscie,
as one which is  subject to  massive
evasion, a5 one which has the ingredients
of corruption and as one which to
some extent, if not to a large extent,
is a generator of black money. If
those goods  which can b placed at
par with the gocds which  are already
covered by this Act inasmuch as they
can be brought within the category of
goods of special and national import-
ance, are also brought within the am-
bit of this Act, te that extent it will
be a step forward. I know that the
Central Government on its own can
do nothing because sales tax is a State
subject. In 1956 thjs step was taken
after agreement with and in consulta-
tion with the State Governments. It
is time for the Central Government
to consider whether this principle
over a period of 27 years can or coennot
be extended to many more goods,

Thank you.

THE VICE-CHAIRMAN DR. (SHRI-
MATI) SAROJINI MAHISHI i weuld
request the Members to be brief as a
number of speakers have to be accom-
modated. :

Hi Teq AHTN MiA A (ST FIW):
AT AgleaT, wisd g W ay
foe fasdy sitw &1 § 24 SaTg
FI TET v T A WX S9H 5 Ay
F AT o 1984 & FFT F 1989
akr & fau fawrfedr o 7 off
FE ww S fFgTw g oww 2
SUF AT G 1984 F1 FwIfear
W"—T@Wfﬁﬁ'?ﬂ'{?ré’lﬂ{%
afaferd st owEd ITE & 22

g fr =9 fdos & aga u9 fa=ir +r
agl fAeniT ) W ag g @ fE e
area faa smaw #1 o g S99

The Additional Duties of [ RAIYA SABHA | (Goods of Sp. Importance)

% fag ufw faaor s

308
Amdt, Bill 1985

I gﬁﬁf{fmﬁm F1 a1 fFar W
AT 1984-85% faw s weidy
ST W § SEA afw fam g

o faw wEm A O % fw
TEIA A TE § I TG H EHC AT
T

s Wi s (fa)
STGWTAST WERAT, §9 IR IoF
(fagzer) dmew fagas, oF wfa-
for sor wew  (fEww wee &
arer) qued fadaw ud avwEn ges
(fageor) wwiaw fagasw, 1985 F
greg H HAT H AN §9 Faﬁrr{
AOF AT TRT FAT A@AT §
fasr snT A7 wfw e aﬁzrrmﬂ
ag fadas qme @@ ™ § #Hi H
g7 fagasl &1 Ggries auyw @
g1

w15a fa e & 30 A, 1984
F1 wAfqw e ¥ ag fawia &
%%fwmwﬁaﬁmﬁw
qieT ST gRAT ¥ 9EE A AT H
rr'aﬁqnmus Tfrwer gMT =TT |

Wa ga| g fr fo v e
1A G atar a1 a7 & 9°% g
T FT 40 ST wEw are e e
fer o wiqom & wsAl ¥ 4=
faafea frar ST =tfg | ot S@aT
Hfow gaa & fF G oSare et
® WA F AT ST WA & I
wg AW F waay 5 sfawd
e gra fewifa R @ gfwa
q w7 arer oAt & N9 ¥ faafta
frar @mar 9w |

g gEt 1 oa g & anw
R & I fawfa #1 @
frmr 2 o1k gg@ 1 W9, 1984
#r dfgr fOR’ F R 9T S
SAT 919G & IT AW W A @S
mfmﬁm%amwg"rmar
30 @I, 1984 & &1 wfaw fae
e & ITF AU 9T 1 wde, 1985
q OTEET g9 el |1 a9 v wafy

mﬁruw
fer 81 & 7g W g f& wed
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o g #r st fqefar € &
wifaei £ ud wmEgife gfte §
qga & STAR § T WwEET ST
FHY A T F sAs faww @
am ¥ fafewa & agmar faaf

TR &1 fqwriEl & gqae i

qafaa Al § FETsr atfeg i@ .

T ay & g H fae S @
IqY g 99Ny AT FF ATefern
ag ¥ Hgw A ¥ AW a5 o
gfear et )

AR AEF gAA § Agd UEr
ad & & o9 gt et O
Fgm & fau f@i fer gt Sl
2o = qew F gH AT A T

AME § lfrzrg [GEEGEERTICFAI
5 wrT wow A & TG akw
YR FE o R W W 2 @
A ¥ Wy # § uw sifzam wy-
AR@W F FF FT G

' gAR I TSI T FA TS ATA T e
AT |
qaaeameramwwm AT
T

TFIAATZIAT: AFeAET oTea-
w1 FTHATGTI AR

faw fAF T \GEwTAT S E T
AFT: |

FO53 wqrarwqawmmsraﬁ-cmm
qqH: |

gawr 3 fa% wwr g1 "@Ew
ﬁmw%%zwmﬁa‘m
=iy, &, wfor, @, qwW, AR
A gefr mrfe samnfas a?azﬁ 9T
ITHY G &1 qerEar fgear &g
faar o 1 T owER ga@, F9ET,
i nas AT, LGRS aa, T
I - JrAqAl fg{%ﬂ qg, g =
o¥, Iq, N, wer %ﬂ'{ gamfsay

9 dwat fomm, &9 & s qur
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FT T FOUG A Feat  fgEm,
T Bie FTO qaT FaeT feaai wi
T § @A gt ¥ sgar fge,
ML AFEY, at@, e, fgdy & adw,
qQFATT qAT gL AF A g qiwEi
fgear geary 3w fomm W@

§ fEsm < wr a1 FagmeEA
A0 § A% A H OgUAT Ay
T HUST F AIEAST & qEA dF
AT | AfFT g H SORIeE
F wgA AT AT § ) U@ TEW
wifge g f& @mEr g AR
fedm wgmes & @@ § I w@Ead
A A IW O gFEdH AT
FT OATTH FUT q@ & HEHT WA
g A9T § AR @A qfr g8 aE
g 189 1920-21 H IR 9
FAF 2.85 FUT AT ST 1940-41
¥ o9 FUT g1 A 1950-51 ¥
69 FUT g AT, 1960—61 H 416
FUS w9F, 1971 § 1758 #UE,
1979-80 ¥ 9i=d! ATMT & HT H
g ufr @@%% 6011 AT a1 T
T B3 AT F "Ha § S wedr
AT FT W § 31 T, 1985
% ou fag welt & wmw ¥
TR S qfEiad wiES & A
11168 FUS AW § FIX W
a¥ (1985-86) a® & fordi 12,252
FUT T MwF T T A TEATHAT
g | T 9FTE SEA U F g
TR Tee Wi Am & faww W

IgT & g

| for § WX ow 9 ogAE
TEHT WEE FAA AR F  qFAd
¥ ), SR AeF F Ggd AR
ST § #ik 3w & fawwm § O
Fga #whrw § 1 zafao wrEwEEar
T AT A g R W USwd F A
g gag dFem AT ARS8, 3w
# fm & o guwr @99 @Er
Irfed AR 9% o7 uw QEgFeng
SET Y ATEd | '@ aR §
mamg‘rw%ﬁaqgf
Eq

3994

T g WG9 g, 9
TET &g g9auly qAr
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L TR ST

gt Fifgd, uiw a9 & fax fAaifa
Afr St wfgr, Swr 7 o=ed
fasg mwowvr 7 g ag 3 fa3 oF
faatfeg @it oot & @ w80 &0
afy gw wwex s fanr  dr ww
ufs  @igar 4R #wiw faEw
afefeafan g ga afaidg
FE, A g HAFT G |

EF qII-my 2 AEws 2 &
ST BIR I F 6T 0 AW I9-
TEAT F FRFIU s AATFET
wigs g fsreﬁn gefezfiady uE femoe”
faadt smer 8, GH€T awgHl W AEe-
FIT €W A 'qm g B wox wu B3
STA T SHAT IARA HUF aFE
1 Sies 9w Saa 5 osw
I W P oATUs TSI AT g,
fog aw@ foa weawr wX § =@ A
fFaT & @ S H A9 &% FIEm
Sffal AR wRAEl 9T S
FE AT AT &, IFFT AT FA FX
FwE e 3y s ¥ fr oSay <
THAC T AR | TET Q9E ST Kl
A AW FSEERAT F 5 &
ww 3@ fx fea-fea a0 e aa
w2 foa@ fF @ g afas ==
gOSTT | 3EF JY-ETT . qE ST
frelt & f fawm @ fotwn &
U Se1ew Aew F fafwew Faqpl a¢
qogq FET @ g HHEEAT
W ag @ g F ovemuw aw &
q17 Tad fad oF aga 1 wEetw
f1an FIEl qu H/T agg faar &
PER 9 0F T Flda a6l
TS 9 AT ¥ AU 0F gEE WK
st & 5 gaR oA wew A
FA dgd & TTEr g ) zed g
AE & UV & ATE 9T ;T
faqusi #t @A 9T us  FEA
wfireaTe aTT st forad @y S0 &
grag e s it FEAfae @wy
g f& fofme =y sr:rg FeqTRT
gew IAUTL FAET WY Q9T IR
st gafasis R g, fyaw 9w
1 7gq wiferr sy ¥ garg fear
g T fa@ #Rs ¥ e afa
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F2q &, 3oy vfew 354, gaw & ufe
a0 @l et o% fAAr w5 srfiraﬁ
%uf%wmwa‘raf?zmﬁ
g0 1 AT F wgm fF o &
gEg H oS AfF &, g odr g
ifaT fo gw gaw wfaes 7 @ |y
o e 9T wfas Wi 9F g ER
qIT q § uF IGO0 AT ATZAT §
ST "EIWIE § FT & daT H w0
TATE | 98 AT €1 wgAYW & | WIS
& AI9Ed @T % 88.4 % @IF H
ux uged &y a9 Ag wE A5 R
& ‘aweT G@r @lar Wifgx S
g7 9 WeEmeT fag A a1 Iew
FT HGAT HHALT Iq ALAFGT F AT
@l %rrfau ST F faa T
qgE, SAY WY wHfrd w0

gT W w9 § fa gae fam
Hel Ugied wTd anNt # 3y famn
¥ HT AW waH TS A T
O ZAMD Feaw  qIAT &
fFaraaa W A @w % faww d
gq  fad |

TR oWl & g H TA 3q
et fagawt w1 FdgT wIT F

SHR] H. HANUMANTHAPPA
(Karnataka). Madam  Vice-Chairman,
while initiating the debate on t hig sub-
ject, my colleague, Mr. Madam Bhatiza,
has given the detailed history of how
the sales tax has been substituted by
the additional excise duty with the
concurrence of the State Governments,
He also called the attention of the
Minister to look into it. After 27
years, certain items have already ac-
quired the status of national import-
ance. It is more so when the country
is not a small one. It has got about
22 States and Union Territories, We
have business spread oven in almost all
the States. Even after 27 years of this
Act, only limited number of items have
been included in the Additional Duties
of Excigse Act, I think some more items
can be added to it in view of the mul-
tiplicity of the trade as well as the
complexity of the sales tax. The sales
tax is a State subject. The States have
got their own percentage of taxing
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systesn.  If g business house has got
branches in a number of States, it has
to faca lot of problems with regard to
the sales tax provisions. In this con-
text, the suggestion of my hon. friend,
Mr, Bhatia is a worthwhile suggestion
which the Government may consider
this in length. at this point of time.
Ther+ is every necessity of bringing
in sonte more items under the addifion-
af drties of excise and rationalise the
syster: Dby eliminating the sales tax
which is a complicated one. There
are & number of loopholes in the exist-
ing sales tax system in every State.
Witk these words, T support the three
Bills that have been brought forward
by the Government arising out of the
recommendations of the Ejghth Fin-
ance Commission under article 280(1)
of the Constitution,

~ The distributicn of the revenues
between the Uniun Government and
the State Governments™ has been pro-
vided under article 275 of t he Constitu-
tion. The tfounding fathers of the
Constitution have deliberated on this
issue and came out with a soclution
as to how these revenues can be shar-
ed between the States and the Union
Government. Unforfunately, of late,
some of our State Government have
raised a hue and cry on the Centre
State relations for SO reascn or the
other.

The FEighth Finance Commission s
a staiutory body answerable to ihe
Presidenit free  from (h=  Government
and free  {rom political interference.
Those States have no confidence in
the statutory bodies which are consti-
tuted under the Constitution.

Qur own Chief Minister, Mr. Rama-
krishna Hegde has started this con-
frontation. Unfortunately he could
not find the solution within the frame-
work of the Constitution which has been
tested frem the times, He has also star-
ted confrontation between the Centre
and the States about the distribution
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and allocation of funds. I want to put a
question accross the floor to my hon.
Friends on that side: Dig they tnink
about al} these things when they were
in power? I want to emphasise thig be-
cause they have no reasons behinde their
argument., They have just started to
give pin-prick t, the Centre. This is
‘nothing buy a populist approach to
arouse the peoples emotiong t5 fight with
the Centre.

These non-Congress-I State Govern-
ments have started <unnecessary con-
frontation with the Centre instead of
attending to the developmental works.
1 may mention here that our Constitu-
tion has got ways and means to settle
all these disputes. Qur late Mrs, Indira
Gandhi has appointed the Sarkaria
Commission to consider all these issu®s,
If any of the items are in ambigquity or
doubt they can be referred to the Sar-
karia Commission for finding a satis-
factory solution. Still the doors  are
open ‘for resolving the issues. But I
am sorry to find that some State Gov-
ernments are indulging in unnecessa*vy
confrontation with the Centre. These
three Bills have been brought forward
in ‘accordance with the recommenda-
tions of the Eighth Finance Commis-
sion—for sharing ang distribation of
the basic excise dutieg being 40 per
cent among the States and 5 per cent
zmong the deficit States amounfing to
Rs. 18.,920.70 crores as well as the {is-
tribution of additional excise duties
levied on sugar, tobacco and textiles
amounts to Rs. 3318.50 crores. Because
ot the repealment of the Excise Act,
it has become necessary for these
amendments. So I support all the three
Rills brought by the Governmeni
wholeheartedly. Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI .JAN-
ARDHAN POOJARI). = Madam Vice-
Chairman, 1 heard the views expressed
on the three Billg that have been placed
before this hon, House for its coun-
sideration and passing. I am grateful
to the hon. Members for the valuable
suggestions that they have made be-
fore the House for the consideration
of the Government of India. Madam.
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here I may bring to your notice th.a’:
in the opening speech, I had given ¢
detail the transfer of the shares to ihe
States and also the increase that has
taken place because of the recom-
mendations of the Eighth Finance Com-
mission. Madam, here again I want to
bring to the notice of this august House
that the Eighth Finance Commission .3
an independent ana statutory body.
‘There are experts here ang after stu.ly-
ing the economic condition of the coun-
try and the resources that are .avail-
able, they have given their  recom-
mendations. In the debate that took
place in the Constituent Assembly, ‘he
former Finance Minister, Shri T. T.
Krishnamachari, who happened to ke
the Chairman of the Sub-Committee
there, made it very clear that the Fin-
ance Commission does not create funs
and that the Finance Commission only
gives the modus or methoa of dist:i-
" bution of the resources to the States.

Now, here the Government as an  ex-
ccutive has to consider the recom-
mendations ang it has to accept ike

recommendationg if they are feasib!2
and gesirable,

Now the hon. Member from Wes:
Bengal, while making his speech, that
is the opening speech from the Opri-
sition gide, said that we had not ac-
cepted the recommendation of the
Eighth Finance Commission to the ex-
tent that it had not come inte force
from the 1Ist April, 1984. The reason
has been given in my opening speech
and” the entire Eighth Finance Covn:-
migsion Report was discussed on the
floor of the House and the former Fin-
ance Minister hag given the reply. The
hon. Member from the CPI(M) has
made a point saying that if the Eighth

. Finance Commission’s recommends-
tions had been accepted from the 1st
April, 1984, the States could have got
‘Rs. 1,500 crores more, Now, Madam
we hdve been criticised because they
say that since the recommendatiyis
have not been accepted by the Govern-
ment of India, the States have been
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put to a loss and they  have been _de-
priveg of this amount. May 1 bring
to the notice of the hon, Member thzat
the report of the Finance Commission
was not available when the budget of
the year was formulated, It was suh-
mitted only after the budget was fram-
ed. And another point I want to make
about the alleged Ioss, nationa] loss,
to the States. Here I want to make &
point. At the time of the formulation
of the Central Budget we had te sce
the resourceg available and we had to
take into consideration so many other
factors. What were the resour:es
available? Have they beepn distributed?
Have they been shared? Have we been
able to meet the requirements? What
was the position when the Budget was
presented? Have we deprived ihe
Ctates? No. After taking into con-
sideration the resourceg available what
have we done? We have stepped up the
Central assistance for States’ Plan.
And then we have adjusted the over-
drafts, overdrafts of the deficit States.
What is the involvement? To the tune
of Rs. 1290 crores. We have provilet
it. "How have the States formulaied
their plang? The Stateg have formul-
ated their plan outlays in such a
manner considering the resources avail-
able. What have we done? If this
report had been there before us at the
time of formulation of the Budget, tak-
ing into consideration the resources
constraint, the resources available at
that time for the. Government of India,
if there had been the recommendations
of the Eighth Finance Commission bhe-
fore us, we 'would not have gone in for
stepping up the Plan gassistance. Anrd
we would not have been able to ad-
just the overdrafts. We would only
have gone according to the recom-
mendations of the Eighth Finance Com-
mission. Therefore, I say you have
not been deprived of the funds. The
funds were made available to the State
Governments after meeting the genuine
requirements. We have done it, Now
we have been criticised; we have been
accused, saying that we have uot
done anything. No. That is not the cor-
rect point. I do. not want to bring to
the notice of the House what the per-
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formance of West Benga] Government
was. I do not want to enter int; a con-
troversy. Our Finance Minister has
clearly stated about the performance
of the West Bengal Government, What
is your contribution during the Sixth
Five year Plan? The Plan outlay was
Rs. 3500 crores. What was the contri-
hution made by the State Government®
What resourceg have you collected?
What were the internal resources? He
has clearly stated and it has been made
very clear to the House and through
this House to the nation what the per-
formance was. Now you are making
an accusation that West Bengal has
been affected. Your State was not a
deficit State before the recommenda-
tion of the Eighth Finance Commis-
sion. Your State wag a surplus State.
What was the per capita income of
Bihar? Rupees 755. What was the per
capita income of West Bengal? Rupees
1247. After adjusting  the share of the
Centra] taxes you have become a de-
ficit State whereas Bihar did not be-
come deficit after getting the State’s
share. Qther States have not become
" deficit States. Because you have be-
come a deficit State you are entitled to
get gomething from the 8th Finance
Commigsion. Otherwise your State
would not have got it. Other
would have got it. Your State is occu-
pying the fifth position. You did not
tap your resources. What was your
performance? West Benga] as a State
is not a poor State. It is a rich State.
It has got resources. But unfortunately
the management hag been poor there
Because of your performance you have
become a deficit State in the eyes of
the gth Finance Commission and that
is why you are entitled for that. I am
not saying this, but there will be some-
body who will say that you have done
it deliberately. A State which was occu-
pying the 22nd position gnd which was
at the bottom with Rs. 755 per capita
income did not become a deficit State

Therefore, this is not a gquestion of

States -
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any party. You haye made a very effec-
tive point that you have commitment
also. Let us not take into considera-
tion party affiliations. Let us take into
account national interest. What is hap-
pening in Calcutta? Take Calcutta city
and compare it with Bombay, Delhi,
Bangalore or Hyderabad. Take cleanli-
ness and forget other things. You see
the Central Government offices, You
see other offices. What is the perform-
ance? Who is holding West Bengal
to ransom? We must be bold. We must
have the political will to tackle this
problem. For that purpose the adminis-
tration should be very strong. 1 want
to make it yery clear that you have to
improve the performance. To improve
the situation in the banking sector
when I went from place to place
in cognit and on surprise visits to see
whether bank employees are coming
on time, whether they are giving out-
put, your Chief  Minister, Mr, Jyoti
Basu, issued 5 circular even when there
was lot of resistance in the banking
sector against my surprise visits, that
all the employees should be om their
seats by 10 c’clock. Even though he
belongs to the CPM party he issued
that circular. That should be the
spirit. Whatever may be the union, so
far as discipline is concerned, the ad-
ministration should be strong.

Therefore, unless you improve your
performance I do not think anybody
can help you. We have been told that
during the last year of the Sixth Plan
we have not been able to give you .
much. Why was it so? It was because
of your performance. Why other States
@id not make similar complaints gnd
only West Bengal complained? You ex-
hausted all the assistance within four
years and there was nothing for the
fifth year. You have exhausted every-
thing and this is the actual position. I
do not want to repeat all those things.
But I would only like to say that we
must show dedication and commitment
and we must show improvement in the
administration. Then only we can come
up to the_expectations of the people
of thig country.
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[Shri Janardhan Poojari]

Now, Madam, the honourable mem-
ber, Shri Madan Bhatia, raised a per-
tinen; question so far as the abolition
of Sales Tax ig concerned. Ag you know
Madam, and as the House knows, the
Tripathi Committee had been appointed
and, afterwards, our former Finance
Minister held with the
Chief Ministers of the various States.
the honourable
Member himself made it very clear, it

discussiong
Unfortunately, as

is a State subject and we can bring
about any change only in consultation
with the State
otherwise, we cannot do it. We cannot

Governments only;
impose any views on the State Gov-
ernments. There also, Madam, I want
to bring one thing to the notice of the
honourable House, Some of the Oppo-
Chief  Minister. Particularly
from West Bengal anda Karnataka, and
some other States, did not agree to

sition

the abolition of this. How can we bring
It then? So, even though we are in
agreement with the views expressed
by Shri Madan Bhatia, we are not in
a Dposition to implement that recom-
mendation because it is a State sub-
ject and, without the consent of the
State Government, we cannot do any-
thing,

Madam, coming to the question ot
abolition of the Estate Duty, there was
a criticism. The Estimates Committee’s
recommendations were there and there
Madam, all the people, Members from
the various parties, honourable Mem-
their
views and unanimously recommended

berg of Parliament had given

its abolition saying that it was creat-
ing problems, that it was erratic and

The Additional Duties of [ RATYA SABHA ] (Goods of Sp. Importance)

320
Amdt. Bill, 1985

that it was creating a lot of troubles

ang that is why we have abolished it.

Madam, I think I have covered all
the points. The Eighth Finance Com-
mission’s Report also hag been dis-
cussed here thoroughly. Not only that.
We have accepted their recommenda-
tions, All the recommendations, except
the oneg I referred to, have been ac-
cepted gna we are implementing those
recommendations through these Bills.

Madam, I commend that the Bills be
taken into consideration.

THE VICE-CHAIRMAN [DR, (SHRI-
MATI) SAROJINI MAHISHI]: Now
the question is:

“That the Bill further to amend
the Estate Duty (Distribution) Act,
1962, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted,
THE VICE-CHAIRMAN [DR.
MATI) SAROJINI MAHISHI]. We

shall now take up the clause-by clause
consileration ,f the Bill.

Clause 2 and 3 were added to the Bill.
Clause 1, the Emnacting Formula and
the Title were added to the Bill.

SHRI JANARDHAN POOJARI: Ma-
dam I beg to move:

“That the Bill be passed.”

The question was prt and the motion
was adopted,

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:

We shall now take up the other Biil.
The question is:

“That the Bill further to
the Union Dutieg of

amend
Excise (Distri-
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bution) Act, 1979, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted,

THE VICE-CHAIRMAN
(SHRIMATI)y SAROJINI MAHISHI]:
We shall now take up the glause-oy-
clause consideration of the Bill.

[DR.

Clauses 2 to 4 were added to the
Bill

Clause 1, the Enacting Fornutla and the
Title were added to the Bill.

SHRI JANARDHAN
Madam, I beg to move:

“That the Bill

POOJART:

be returned.”

The question was put and the motion
was adopted.

VICE-CHAIRMAN

THE iDR.
(SHRIMATI) SAROJINI MAHISHI]: i
Now, the question is: X

“That the Bill further to amend
the Additional Dutieg of Excise

(Goods of Special Importance) Act.
1957, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

1THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:
We shall now take up clause by clause
consideration of the Bill. i

Clauses 2 and 3 were added to the B,

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI JANARDHAN POOJARI. 1
beg to move:

“That the Bill be returned.”

[ 29 MARCH 1985 ]

The question was put and the motion
was adopted. '
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THE COMPULSORY DEPOSIT SCHE-
ME (INCOME-TAX PAYERS) BILL,
1985

THE MINISTER OF STATY IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): Madam, !
beg to move:

“That the Bill further ‘o amend
the Compulsory Deposit Scheme (In-
come-tax Payers) Act, 1974, as pas-
sed by the Lok Sabha, be taken in-
to consideration.”

This shory and simple - Bill hag «
limited cbjective. It seeks to amend
the Compulsory Degosit Scheme (In-
come-tax Payers) Act, 1974. with a
view to postponing, by one year
only, ine repayment of instalment aad
payment of interest due in the finan-
cial year 1985-86.

{The Deputy Chairman in the
chair]

The Compulsory Deposit Scheme
(Income-tax  Payers) Act, 1974, was

enacted to provide, in the interest of
national economic development, for
compulsory deposiy by certain classes
uf income-tax payers. The Act as
criminally enacted, provided for the
making of compulsory deposils in two
financial years, namely, 1974-75 and
1975-76. The Act has been amend-
ed from time 1o time to provide for
liability for making  compulsory  de-
positg in subsequent years, uptp  and
including the financial year 1984-85.
Under the Act, the Compulsory de-
posit made or recovered in a financial
vear is repayabie in five equal annual
instalments commencing from the ex-
p'ry of two years from the end of
that financial year together with interest.

In fulfilment of the commitment
made by ug in our election manifesto,
the Government has decided to abolish
the scheme of making compulsory de-
posits by income-tax payers from 1st
April, 1985. There would, therefore,
be no liability to make compulsory de-
posits in the financial year 1985-86



